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M/s. Revathi & Niranjani

ADVOCATES
No. 1. Law Chamber, Madras High Court Buildings, High Court, Chennai — 600 104.
16.09.2017.
P4 SPE@( PQ <t
To
The Central Public Information Officer
. CESTAT, West Block No.2
: R.K. Puram

New Delhi — 110 066.

Sir, )

We  have received the details from you vide letter

Ref: F. No. 12-70/CESTAT/CPIO-ND/VPP/2017 dated 08/09/2017 with
ID No. 12-70/17. We thank you very much for the same.

As required by you we are enclosing a Demand Draft favouring, “ACCOUNTS
OFFICER, CESTAT, NEW DELHI” for Rs.40/- (Rupees Forty only) bearing DD
No. 241227 dated /8 /09 /20!

Kindly accept the same and acknowledge receipt.

We would also like to inform you that as we had not received this letter from you
till 13.09.2017, we had sent a reminder on 14.99.2017. Kindly ignore the same as
we received this letter yesterday.

Thanking you,
Yours faithfully
?ch‘xh} .
REVATHI
Advocate.

Encl: As stated.
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M/s. Revathi & Niranjani 1, Law Chambers /(7//}
ADVOCATES: , Madras High Court Buildings
Mob: 9444961668 High Court, Chennai 600 104

REMINDER -1 -
, BY SPEED POST WTHAORTIND
To ‘ 13-09-2017

The Central Pubhc Information offlcer
CESTAT West Block No.2

R.K. Puram,

New Delhi

Sir/Madam,

We sought the below mentioned information under RTI 2005 on our
letter dated 25.7.2017.

We are not in.receipt of information till date, we request you to
send the below cut and paste information at an early date and thus
render _]USthG

Thankir_lg yoﬁ, | ' f&(y”&‘”/

ours faithfully,

Wﬂ”& -

p{of COPY OF OUR LETTER DATED 25.7.201
%V“} //// 1 INFORMATION UNDER RTI 2005
74

~1

A Sir/Madam,
1 Name of the Applicant . | P.Revathi
2 | Address - - 11, Law Chambers
e > Madras High Court Buildings
| ' ' High Court, Chennai -104.
B | Mob:9444961668

Kindly . prov1de the requisite information/documents to the
following: :

a) Please state the number of benches along with names of the
Members in the benches in Head Quarters at Delhi as well as at
other places

b) Please provide the personal details of regular/ad-hoc Multi
. Tasking Staff/employees posted in each and every Bench and
- their history of transfer and postings with copies of postings and

transfer orders/cancellation orders during their service higher to
and copies of complaints received against them if any:

c) Please provide the details of out sourcing/contingent work
orders/employees employed by you bench -wise indicating their
names, date of initial employment/hire payments made to them
month - wise along the recruitment agency name and address.

2.



F. No. /2-/p | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated. Z%Z/&//{Lg/ 5%?’&77/(’2"
ID No. ,#LZ:ZQ,// s

To, .
Ch. . Revathsi
1, Loy Lharm Derd ,
M adaad peiph Lovt Bl
7,/&1?@!7% Chondae =~ &84 £ooloq4

Subject: Information under R1ght to Information Act 2005.

Sir/Madam,

Please refer to your RTI application No. Dt.

4-,/8/,)‘7—— and our ID No. /2 ZQIZ/;thC mformatlon received
from PR, Ay & Seey containing = is enclosed herewith

f ur reference please.
or your nce p @/ /}%

You are, Therefore, requested to pleezg,e/acknowledgc the receipt and
deposit Rs. 3¢ [~ (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accouhts Officer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New

Delhi.
(V\.Zpgndey)

\/(_/ Central Public Information Officer




7
F. No. 53(RTI)/ Miscn./CESTAT/ N.D.-2016 Vol.-lI

Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Admn. SECTION

CPIO ID No: 12-70/2017
Date: 18.08.2017
Sub: information sought under RT! Act 2005 - reg.

Sir,
Please refer to the RTI No. NIL dt. 26-7-2017 of Ms. P. Revathi,
Advocate and find point wise reply as under:

a) List of Benches and the posting of Members therein is enclosed
herewith. (1 — Page)

b) Personal details of any individual cannot be disclosed under the Rule
of RTI Act 2005. A List of MTS/employees posted in each Bench and is
enclosed along with their transfer and posting orders. (18 — Pages.)

c) Does not pertain to this section. The same can be obtained from AR —
CT Section.

d) There is no transfer policy in respect of Multi Tasking Staff. The
transfer and postings of officials at any grade is made on administrative
requirements and on public interest.

Yours faithfylly,

(Bineesh Kumar K. S.)

onel-18 ey
‘ Dy. Registrar (Admn.)

To:
CPIO CESTAT New Delhi




Care Taking Section

Subject: - Forwarding of information sought by P.Revathi
Under RTI ACT-2005:-reg

Please refer to your letter dated 29/08/2017 issued vide F.No.
12-70/CESTAT/CPIO-ND/VPP/2017 on the above subject.

In this regard the following is submitted:-

Point C: - The detail of outsourcing of staff as sought may be seen
at Annexure ‘A’.

F.No.151 (21)/RTI/CESTAT/11/CT

Dated:-08/09/2017 V\ (@L/L
(V.P.Pandey)

Assistant Registrar (GAR)

To
CPIO 128%
CESTAT Delhi /v

A



CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL $
WEST BLOCK-2 R.K.PURAM, New Delhi-110066

Office of the CPIO
(RTI Section)

CPIO ID No: 12-70/2017

Date: 29.08.2017
Sir/Madam

In reply to point ‘C’ Dy. Registrar (Admin) stated that details on this point

may be collected from C.T. Section.

Therefore, you are directed to provide the information whatever available

1ee

(V.P. Pandey)
CPIO & Asst. Registrar

as per record within 03 days.

Encl:
1. Copy of RTl application
2. Copy of reply of DR (Admin.)

To:
1. Care Taker (Sh. Sanjay)




———

F. No. Q —J]¢ | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated:- é"/ ,}
ID No. 75/ ()9~

Subject: Information sought under RTI Act, 2005.

Sir/Madam,

——————

Please refer to RTI application No. dated
4/8 I 19— of Shri /Smt. £ 42-?\/(? «-/—fu under RTI Act
2005 /copy enclosed) wherein certain information are sought as
mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act 2005 the RTI application No.
— dated. 24 )A ] j3-  CPIO ID No. __J270/ )3 is
forwarded herewith to the y/ou lds "deemed CPIO with the request to
provide the correct and para wise information/inspection on or before
/q lﬂl}?}’ directly to the applicant and intimate the undersigned
within 'the stipulated time failing which, you will be responsible for delay
and penalty if any, under section 20 of RTI Act. You are, further
requested to follow OM No.12/31/2013-IR dated;12.02.2013 circulated
on 23.05.2013.
If the information is not with your section or you, please reply from
where it may be retrieved, without delay.
Note:- RTI application’s replies which are related to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches

separately.
Encl: As above. «/I (‘Q—/
(V.P. Pandey)
Central Public Information Officer
Copy to:
1. D RCAD
2.

3.
sl P Rouetts
4 Laco C her rn De- <

Fle/ ses MHH (T [SrubleAes g
figh (s Channied — £00 (0%
M. Guyir 361668
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F.No. /2-70 | CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K. Puram, New Delhi-110 066

Dated:- 4/8} )+

v 14

ID No. /92”70,/,} >~

Subject: Information sought under RTI Act, 2005.

Sir/Madam,

Please refer to RTI application No. dated
“+p } 19 of Shri /Smt. P. 9?—?\,@ +hd under RTI Act
2005 /(clofay enclosed) wherein certain information are sought as
mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
S(4) read with Section 5(5) of RTI Act 2005 the RTI application No.
— dated. CPIO ID No. _ J2=7 D[ ) is
forwarded herewith to the you ‘as deemed CPIO with the relquest to
provide the correct and para wise information/inspection on or before
/q !B’[,l??’ directly to the applicant and intimate the undersigned
within the stipulated time failing which, you will be responsible for delay
and penalty if any, under section 20 of RTI Act. You are, further
requested to follow OM No.12/31/2013-IR dated;12.02.2013 circulated
on 23.05.2013.
If the information is not with your section or you, please reply from
where it may be retrieved, without delay.
Note:- RTI application’s replies which are related to outer
benches may be gathered form there by filing RTI applications there
directly, for facilitation, CPIOs are nominated at all outer benches

separately.
Encl: As above. VI LQ/
(V.P. Pandey)
Central Public Information Officer
Copy to:

1. D RIAD R re

LR

s

( ) L o

4 Sh P Rovette K i
4, Laco Chambeds o
Q\\f\/ Meac/oes Hah (o7t gal(@&/;y

Q\ /Z(‘;/) (o Channal — 00 [04-

M- Guyy 361668
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DEPARTMENT OF POST,INDIA I 2
Customer Care Centre —General Post Office
76,Rajaji Salai, Chennai — 600001.
Phene N0.25260600.

Indhia Post

From To

Chief Postmaster The Central Public Information Officer,
General Post Office CESTAT, West Block No.2,

Chennai - 600001 . : R.K.Puram,

‘New Delhi - 11CG0C2.

No.CCC/ RTI(rfward - 11 /2016 Tfr dated at Chennai - 600001 the % .7.2017.

Sub: RTI request received from M/s P. Revathi, Chennai - 600104 - reg.

Kindly find enclosed one RTI request dated 26.07.17 received on 27.07.17
from M/s P.Revathi, 1, Law Chambers, Madras High Court buildings, High Court ,
Chennai - 600104 addressed to you has this day been forwarded to you for further
disposal at your end .

The applicant has credited a sum of Rs.50 /- Rs. Fifty only, towards RTI fee
and to supply copy of the requested documents under Un-Classified Receipt no. B 2626
‘dated 26.07.2017 at this office and the copy of the receipt is enclosed.

8}}{&1 Postmaster ,

Chenna1 GPO - 600001

t_é\ —
Dy Chief Postmaster,
Chennai GPO - 600001.

'bkcn§
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M/s.Revathi & Niranjanl\ P 1, Law C ambers
ADVOCATES. \ o M,\\qr £
.M0b:9444961668 Leran ’

To

The Central Public Information officer
CESTAT, West Block No.2
R.K. Puram,

New Delhi
INFORMATION UNDER RTI 2005
Sir/Madam,
| 1 | Name of the Appllcant ’ . | P.Revathi
| Address . : |1, Law Chambers

Madras High Court Buildings

: High Court, Chennai -104.
i Mob:9444961668

Kindly provide the requisite information/documents to the
following: :

a)

Please state the nuimnber of benchés along with names of the

. Members in the benches in Head Quarters at Delhi as well as at

other places:

Please provide the personal details of regular/ad-hoc Multi |
Tasking Staff/employees posted in each and every Bench and -
their history of transfer and postings with copies of postings and
transfer orders/cancellation orders during their service h1gher to

- and COpleS of complaints received against them if any:

d)

Please provide the details of out sourcing/contingent work
orders/employees employed by you bench —wise indicating their
names, date of initial employment/hire payments made to them
month —'wise along the recruitment agency name and address.

Please provide copy of the posting and transfer policy in force as
well as the policy followed by you during the last 10 years in
respect of Multi Tasking Staff.

2. Please ensure that the documents derails to be nrovided to me -
under the RTI act be authenticated I am.remitting Rs.50/-
towards RTI application documents fee

" 3. This information may be treated as very urgent. The requisite

information / documents be provided within the stipulated time
as per RTI act.

Thanking you,
| Q QQ\/iW/

ours faithfully,

DK%




